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In exzsrcise cf thi powors conlerrad

by ssction 46 of the Wealth-tox) aclt, 1857 (27 of i857),

the Central Doard of Divect Taxps hereby maslem the

following rules further to amenil the wealthetux

Rules, 1957, namely:-

1. These rules may ba called he Wealth~tax (Third

apendment) Rules, 1876,

a. In the Wealth-tsx Rules, 1957, in ruls 14, for

clsuse (g), the iollowing clause shall De sabsbituted,

nanmelys

t(g) winvestiment compary® meang a company whose gross

total ineome consists msinly of income waich iz

chargeable to Income-tax Yoder the heads aintergst

on securltiesr, sincome fzom house properiyt,

ngapital galns® and "Incoys from other sourcesW,

Sxplanation..~ In this clause, jthe expression "gross

totsl incowe! mesns the tdtal Income computed in

cccordance with the provisions of ihe Income-tsx

Act, 1961 before making any deduction under

Chaptﬁr VIiA Of thot

b actyt :
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CENTRAL BOARD OF DIRECT TAXES
NOTIFICATION

WEALTH-TaX

3 (%> New Delhi, the 3rd November 1976 |
:7}\' 8.0. 702(E)—In exercise of the powers conferrcd by section 46 of the Wealth-tax

\Nﬁt, 1957 (27 of 1957), the Central Boafd of Direct Taxcs hereby makes the fojlowing
rules further to amend the Wealth-tax Rules, 1957, namely:—
1. These rules may be called the Wealth-tax (Third Amendment} Rules, 1974l
2, Tn the Wealth-tax Rules, 1957, in rule 1A, for clausz (g), the following clnus]e shall
‘he substituted, namely:—
‘() “investment company” means a company whose gross total incoms consists
mainly of income which iz chargesable 1o income-tax under the heads “Interest
on securities”, “Income from houss prop-rty”, “Capital pains” and “Income
from other sdurces™.

Fxplanation.—In this clause, the expression “gross total income” means the total income
computed in accordunce with the provisions of the Tncoma-tax Act, 1961 before

making any deduction vnder Chapter VIA of that At ‘
[No. 1550/F No.143(4)/73TPL]
S N, SHENDE,I Secy.
Ceniral Board of Dircct ji'l'axcs.
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